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Report of Joint Committee in compliance of order dated                            

25.10.2024 of Hon’ble National Green Tribunal in O.A. No. 1257 of 

2024, Gaur Green Vista Vs State of U.P. & Ors. 

 

1. Background 

The said matter has been registered in Hon’ble Tribunal on basis of 

an original application filed by duly authorized Executive Committee 

member of M/s Gaur Green Vista, a residential society in Nyay Khand-1, 

Indrapuram, Ghaziabad and was listed for hearing before the Hon’ble 

Principal Bench of the Tribunal on 25.10.2024 when the Hon’ble Tribunal 

passed following orders: 

“…6. The Applicant is directed to serve the Respondents and file 

affidavit of service.  

         7. Having regard to the seriousness of the allegations made in 

the OA, we also constitute a joint Committee comprising of 

representative of Member Secretary, CPCB, Member Secretary, UP 

PCB. Regional Officer, MoEF&CC, Lucknow and District Magistrate, 

Gautam Budh Nagar who will act as the coordinating agency. The 

Committee will visit the site, will ascertain the extent of garbage that 

is dumped and the area covered with the dumped municipal solid 

waste and the Authorities/persons responsible for dumping it and 

also suggest punitive and remedial measures…” 

 

 In the application presented before the Hon’ble Tribunal, it has 

been highlighted that there are about 454 flats in the said residential 

complex and they are aggrieved by illegal dumping of municipal solid 

waste at Makanpur Colony, Sector 62-A, Noida. It has also been alleged 
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NAGAR PALIKA PARISHAD KHORA-MAKANPUR GHAZIABAD 
Ref no-71 /N.P.P.K.M.-2025                                                                       Dated-  24-01-2025 
 
TO, 
         DISTRICT MAGISTRATE, 
         GAUTAM BUDH NAGAR 
 

FROM, 
 EXECUTIVE OFFICER, 
 NAGAR PALIKA PARISHAD, 
 KHODA MAKANPUR GHAZIABAD 
 

SUBJECT: Report regarding the disposal and processing of legacy waste in Makanpur Khoda 
           by the Nagar Palika Parishad  
 

Reference: Letter no. 951/L-207/2024 dated 03.01.2025 
 

Sir/Ma’m, 
 With reference to the above- mentioned letter, it is submitted that the processing of the 
municipal solid waste is being carried out by the Nagar Palika Parishad, Khoda. The legacy 
waste is to be cleared by 15th February, 2025. It is submitted that the processing and clearance 
of the legacy waste and daily generated municipal solid waste at Makanpur Khoda is being 
overssen by the Hon’ble National Green Tribunal in O.A. 70/2024 Deepak Joshi vs State of 
Uttar Pradesh. The details and the processing of the legacy waste and daily generated 
municipal solid waste have been apprised to the Hon’ble Tribunal by the Nagar Palika 
Parishad, Khoda. 
 

 For the processing of legacy waste, the Nagar Palika has executed an agreement with 
M/s Brij Enterprises. The agreement involves the collection, transportation, and treatment of 
legacy waste from Makanpur Khoda, with processing in compliance with the Municipal Solid 
Waste (Management and Handling) Rules, 2016 issued by the Ministry of Environment, 
Forest, and Climate Change (MoEF&CC). A total of 22 vehicles have been allocated for 
transporting the waste to the processing plant operated by M/s Brij Enterprises at Khasra No. 
502 and 503, Village Nahal, Ghaziabad, Uttar Pradesh.  
 

 The collection, treatment and proper disposal of the 72009.300 MT legacy waste is 
currently underway by the Project Proponent at present and is expected to be completed by 
15th February, 2025. 
 

 That with regards to O.A. No. 1257/2024 Gaur Green Vista vs State of U.P., the matter 
pertains to the disposal of municipal solid waste approximately 200 meters from the National 
Expressway-3. However, the area of concern cited by the applicant does not fall within the 
jurisdiction of the Nagar Palika Parishad, Khoda. Consequently, the Nagar Palika Parishad, 
Khoda is not responsible for the actions or details related to the dumping and processing of 
municipal solid waste in the area specified in O.A. No. 1257/2024. 
 
 

 

(ABHISHEK KUMAR) 
EXECUTIVE OFFICER 

NAGAR PALIKA PARISHAD 
MAKANPUR KHODA GHAZIABAD 
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IN: 09AONPG5124L1ZN 

To, 
The Executive Officer, 

Khora 
Nagar Palika Parishad Khora Makkanpur 
Ghaziabad 
Uttar Pradesh 

Sub:- Information regarding Vehices Used for Transportation of Waste 

Dear Sir, 

Ref:- Work Order dated 23rd October, 2024 Letter No. 632/NPPKMG/Work Order/2024 

Sr No 

This is to inform you that we have started the lifting and transportation of the Legacy waste from Legacy Wate Site Vahan Depo to our MSW processing site located at Khasra No 502 and S03, Village Nahal, Ghaziabad, Uttar Pradesh. 

The list of vehicles are as mentioned below : 

1 

Currently total 30 Vehicles are being used for transportation out of which 22 Vehicles are running at night and 8 Vehicles are running during the day time. The vehicles used for day time transportation are the same vehicles that are running at night. 

2 

3 

136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (0.P.) 

4 

6 

8 

10 

11 

12 

Vehicle No 
UP16ETO055 
UP16HT3155 
UP14JT4735 
UP14FT2223 
UP14ET7248 
UP14HTO275 
UP14HTO729 

BRIJ ENTERPRISES 

UP14JT5903 
UP14JT5707 
UP14/T5916 
UP14JT8154 
UP17T8604 

For BRJ RRISES 

Authorised Signatory Prrp. 

Sr No 
13 
14 

15 

16 

17 

18 

19 

20 
21 

22 
23 
24 

Vehicle No 
HR58D1882 
UP16GT9055 
UP37AT7636 
UP37AT7637 
UP14MTO769 
UP140T1112 
UP37BTO037 
UP37BTO835 
UP14MT4172 
UP86T7230 
HRS5T7799 

This is for your kind infornmation and necessary records. 

For Brij 

HR38R4164 

Sr No 
25 

26 
27 
28 

29 
30 
31 
32 

M:9999510008 

33 

34 

22.11.2024 

35 

36 

Vehicle No 
UP14MTO769 
UP140T1112 
HRSSW6112 
UP14DT7355 
HR5ST7799 
HR38R4164 
HR47C9552 

UP14HTO729 
HRS5S1767 

UP14HT3155 
UP14HTOO55 
UP14FT2223 

ANNEXURE 2 

203

5162

324
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204

5263

325



205

5364

326



206

5465

327



207

5566

328



GSTIN: 09AONPG5124L1ZN       M: 9999510008 

BRIJ ENTERPRISES 
                   136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.)  

vkidks voxr djkuk gS fd Mkluk xzke&ukgy esa dwMs ds fuLrkj.k IykUV dh {kerk 
dk fujh{k.k vkbZ-vkbZ-Vh- fnYyh }kjk djk;h x;h] tks fuEu izdkj gSA  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 
This is for your kind information and necessary records.  
 
For Brij Enterprises 
 
 
 
Authorised Signature  
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06CTUPK3638M1ZX 

S. No 
1. 

This is to certify that, topographical survey of Municipal Waste Processing site situated at viita3e 
Jagjivanpur, Pipeline Road, Ghaziabad was conducted on 15 Oct 2024 in the presence of following 
officials -

2. 

Objective of Survey - Topographical Survey to determine the Area and Volume of Treated and 
Untreated MSW present at the site 

3. 

4. 

5. 
6. 
7. 
8. 

9. 

10. 

Item 

ARYA SURVEYOR 
Topography, Demarcation, Contouring,Water Pipe Line,NH,PMGSY Road, 

City & Village Survey.Lay-Out Survey & Hiring Survey Equipments eto Email:aryasurveyors2012@gmall.com, Mob-8800634488, GSTIN 

Description 
Survey Date 

Land survey & Mapping Solution 

To Whom So Ever It May Concern 

Name and Location of Site 

Type of Survey 

Grid Interval 

Site. 

Latitude and Longitude 
Total Land Area of Site 

Datum 

Details of Survey Report 

Unit Conversion from Cum to MT 
considered at 0.8 
Average height of Untreated MSW above 

Reference Drawing No. 

Total Volume of Untreated MSW present at 90011.625 Cum 

Details 

End of report 

Nagar Palika Parishad, Khoda 
Makkanpur Ghaziabad 
Volumetric Survey Analysis 
15-10-2024 

Topographical Contours Survey of 
MSW Waste 
5 Meters in both directions 
Lat- 28.667 / Long �  77.449 
28128.633 Sq. M 

(90011.625 *0.8 = 72009.300 MT) 

3.20 meter 

TS/PVD/2023-24 

Nane & Address of Surveyor with Seal 
ARYA SURVEYOR 

Prop. (Sanwe Ara) 
M NAKK 44NN 

Office Address: Ground Floor, 1155/3, Gali NO 3, Rajiv Nagar Gurgaon, Haryana, 122001 

ANNEXURE 5
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LEGEND 

OBJECT 
1.Area Limit 

Thana Khoda 

2. Boundarywall 

3.ROAD 4.SHED 

Bijli Ghar 

S. M. H. 
6. Building 7. HT LINE 

8. Tank 
9. GATE 

Nagar Palika 
Dipo 

10. TREE 

. DIMENSION CONSULTANTS: 12.METROLINE 

12. NALA 

NE 

ARYASURVEYOR 

W 

2. 

PLOT 

AREA-28128.633 

Sq.M 

1. Survey Date-15-10-2024 

3. TBMLVL 

203.379M 
-200.00M 

4. AVGLVL 

5. 

QUANTITY 

28128.633X3.20=90011.625CUM (90011.625x0.80=72009.300 MT) 

'rop. (S4n 

DIFFINLVL-3.20M 

217
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8 O9TO4toTtoHoTTO /DTfèu/ 2023-24 

CI-3-10/107, RITIR, 

HO 

rufT:: 

fio-2 ha 2024 

vgart T r Mo4 ETRT HYT ) ico:-13 fayaR 2023 

567.00 y 
05,00,000.00 
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7081

343
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7182

344
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7283

345
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7384

346
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7485

347
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7586

348



228

7687

349
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7788

350
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7889

351
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7990

352



232

8091

353



233

8192

354



234

8293

355



235

8394

356



236

8495

357



237

8596

358



238

8697

359



239

8798

360



240

8899

361
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89100

362
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90101

363
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91102

364
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92103

365
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93104

366



246

94105

367



247

95106

368



Google 

Google 

Noida, Uttar Pradesh, India 

Lat 28.629566° 

BEFORE 

950, Makanpur Colony, Sector 62A, Noida, Uttar Pradesh 201309, India 

Long 77.351018° 
18/10/24 12:19 PM GMT +05:30 

AFTER 

Noida, Uttar Pradesh, India 

India 

GPS Map Camera 

950, Makanpur Colony, Sector 62a, Noida, Utar Pradesh 201309, 

Lat 28.62956° Long 77351176° 
04/11/24 12:43 PM GMT +05:30 

GPS Map Camera 

248

96107

369



Google 

Google 

Noida, Uttar Pradesh, India 

BEFORE 

Lat 28.629532° 
950, Makanpur Colony, Sector 62A, Noida, Uttar Pradesh 201309, India 

Long 77.35104° 
18/10/24 12:10 PM GMT +05:30 

AFTER 

Ghaziabad, Uttar Pradesh, India 

GPS Map Camera 

Pradesh 201010, India 
330, Makanpur Colony, Pawan Vihar, Ghaziabad, Noida, Uttar 

Lat 28.629298° Long 77.351094° 
04/11/24 12:59 PM GMT +05:30 

GPS Map Camera 

249

97108

370



Google 

Google 

Noida, Uttar Pradesh, India 
950, Makanpur Colony, Sector 62a, Noida, Uttar Pradesh 201309, 

India 

Lat 28.629496° Long 77.351034° 
30/10/24 02:37 PM GMT +05:30 

Ghaziabad, Uttar Pradesh, India 

Pradesh 201010, India 

GPS Map Camera 

330, Makanpur Colony, Pawan Vihar, Ghaziabad, Noida, Uttar 

Lat 28.629298° Long 77.351094° 
04/11/24 12:59 PM GMT +05:30 

GPS Map Camera 

250

98109

371



Google 

Ghaziabad, Uttar Pradesh, India 

201010, India 

oveerft DIVISIO3 
Utrar Pradesh 

1, Makanpur Colony, Pawan Vihar, Ghaziabad, Noida, Uttar Pradesh 

Lat 28.629704° Long 77.351359° 
18/11/24 11:25 AM GMT +05:30 

GPS Map Camera 

251

99110

372



4Nov 202:13:00:04 
Sector 62A 

Noida 
Meerut Division 

Uttar Pradesh 

Aabad 
Aeiivision 

Utter Pradesh 

252
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( 

ROLLZ/KHORA/24-25/67 

To, 

Executive Officer, 

Nagar Palika Parishad, 

Khora 

Dear Sir, 

Sub- MSW (Municipal Solid Waste) Received from 14th September 2024 to 18th October 

2024. 

The details of the MSW received is as follows: 

This is to inform you that we have received MSW at our Bahadarpur Waste To Energy (WTE) 

Plant from 14th September 2024 to 18th October 2024 from Khoda Municipal Council. 

Total Trips-374 Nos 

Total Weight- 3856.380 MT. 

The same is being Processed and shall be Disposed off as per norms. 

This is for your kind information and necessary records. 

For Rollz India WatelMaagement Pvt Ltd. 

A 

ROLLZ INDIA 

gchaziabad) 

DATE :-19-10-2024 

ROLLZ INDIA WASTE MANAGEMENT PVT. LTD. 
GSTIN No. : 08AAECR6721J1Z6 / 09AAECR6721J1Z4 

CIN: U40100RJ2009PTC030506 
PAN No. : AAECR6721J 

Regd. Offlce : Nagar Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan 311011 
Corporate Offlce : 107, Sector 10, Raj Nagar, Ghaziabad-201001 (U.P) 

Mall ID : info@rollzindia.com | Web: www.rollzindia.com 

ANNEXURE 8
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ROLLZ/KHORA/24-25/71 

To, 

Executive Officer, 

Nagar Palika Parishad, 

Khora 

Dear Sir, 

Sub- MSW (Municipal Solid Waste) Received from 19th October 2024 to 31st October 

2024. 

I/25/|24 

The details of the MSW received is as follows: 

Total Trips - 133 Nos 

This is to inform you that we have received MSW at our Bahadarpur Waste To Energy (WTE) 

Plant from 19th October 2024 to 31st October 2024 from Khoda Municipal Council. 

Total Weight-1,366 MT. 

The same is being Processed and shall be Disposed off as per norms. 

This is for your kind information and necessary records. 

For Roedr(ste Management Pvt Ltd. 

AuthóuoM 4 Siprotofy 

ROLLZ INDIA 

DATE :- 05-11-2024 

ROLLZ INDIA WASTE MANAGEMENT PVT. LTD. 

GSTIN NO. : 08AAECR6721J1Z6 / 09AAECR6721J1Z4 

CIN: U40100RJ2009PTCO30506 
PAN No. :AAECR6721J 

Regd. Office : Nagar Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan -311011 

Corporate Offlce: 107, Sector 10, Raj Nagar, Ghazlabad-201001 (U.P.) 
Mall ID: info@rollzindia.com Web : www.rollzindia.com 
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ROLLZ/KHORA/24-25/84 

To, 

Executive Officer, 
Nagar Palika Parishad, 
Khora 

Sub - MSW (Municipal Solid Waste) Received from 1st November 2024 to 15th Novernber 2024. 

Dear Sir, 

This is to inform you that we have received MSW at our Bahadarpur Waste To Energy (WTE) Plant 

from 1st November 2024 to 15th November 2024 from Khoda Municipal Counil. 

The details of the MSW received is as follows: 

Total Trips - 153 Nos 

Total Weight- 1,576 MT. 

The same is being Processed and shall be Disposed off as per norms. 

This is for your kind information and necessary records. 

For Rollz India Waste Management Pvt Ltd. 

Authorised Signatory 
Ghaziabad 

DATE:- 25-11-2024 

ROLLZ INDIA WASTE MANAGEMENT PVT. LTD. 

GSTIN No. : 08AAECR6721J1Z6 / 09AAECRB721J124 

CIN: 040100RJ2009PTCO30506 
PAN NO. :AAECR6/21J 

Regd. Oftice : Nagar Parishad, Bhllwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan- 311011 

Corporate Oflice: 107, Soclor 10, Raj Nagar, Ghaziabad-201001 (U.P) 
MaN ND: intoDrollzindia,com| Web: www.rollzindia.com 
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GSTIN: 09AONPG5124L1ZN 

TO, 

Executive Officer 
Nagar Palika Parishad, 
Khora 

13b-B, Anand Industrial Estate. Mohan Nagar Ghazlabad- 201007 (0.P.) 

Dear Sir, 
Sub- MSW (Municipal Solid Waste) Fresh Recelved from 16 November 2024 to 20 November 2024. 

BRIJ ENTERPRISES 

This is to inform you that we have received MSW at our Dasna Vill-Nahal Plant from 16 November 2024 to 20 November 2024 from Khoda Municipal council. 

The details of the MSW received is as follows 

Total Trips- 37 
Total Weight- 514.315 

M: 9999510008 

The same is being processed abnd shall be Disposed off as per norms. 
Fos Brij Enterprises 

Aosed Signatory 

ANNEXURE 10

258

106117

379



GSTIN: 09AONPGS124L1ZN 

SR NO 

SR NO 
1 

SR NO 

4 

6 

136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.) 

VechileNo UPI4HTO729 
KHODA FRESH MHW 16.11.2024 

UPI6ETO055 UP16HT31$5 UPI4HTO729 UP16HT}1SS UPI6ET00SS 
UPI6HT31SS 
UPI4HTOT9 

VechileNo 
UP I4 HT 0729 
UP 16 ET 0035 

UPI4MTO769 
UP 14 HT 0729 
UPI4ET7248 

UP 16 ET 0055 
UPI4MTO769 

VechileNo 
UP16ETO055 
UPI4MTO769 
UPI4QTI|I2 
HR47C9552 

BRIJ ENTERPRISES 

UP16ET0055 
UPI40TIII2 
UPI4MTO769 

GROSS WT 

HRA7C9552 

25815 
23865 
25290 
26315 
26080 
4465 
24790 
25815 

GROSS WT 
27105 
24465 
25105 
25815 
24780 
24360 
24610 

KHODA FRESH MHW 17.11.2024 

23865 
25605 
25825 
27310 
2446$ 

TARE WT 

25325 

12140 

25105 

10685 

26125 

12140 

I0685 

12140 

TARE WT 
12140 

GROSS WT TARE WT 

10685 
I1430 
12140 
1lO00 
10685 
I1430 

KHODA FRESH MHW 18.11.2024 
10685 
I1430 
Il650 
1245 
I0685 
I650 

NET WT 

|1430 

13675 

1245 

13180 
14175 
14175 
14965 
13780 
13675 
13675 

NET WT 
I4965 
13780 
13675 
13675 
I3780 
13675 
13180 

NET WT 
3I80 
14175 
14175 
14965 
3780 

M: 9999510008 

|3676 
|J675 

TIME IN 

3780 

2:06 
2:20 
2:29 
4:28 
437 
4:44 

6:0) 
6:12 

TIME IN 
3:38 
4:40 
5:27 
S:44 
S:49 
6:20 
6:30 

TIME IN 

414 
4.19 

6. 19 
6.2| 
6.38 

AER 

TIME OUT 

ISS 

4:00 

2-08 

TIME OUT 

6: 

2:22 

416 

2:31 

4:21 

4 0 

4:35 

4: 36 

J;40 
4:42 

6:0 

4:46 

6:03 

$:29 

TIME OUT 

chay. 

6:14 

S:46 

6:32 
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GSTIN: 09AONPG5124L1ZN 

SR NO 

SR NO 

136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.) 

VechilcN0 UPI4FT 
KHODA FRESH MHW 20.11.2024 

P14DT735$ 
IP4Q01|2 |P\6ETO0$$ UP14MTO769 
(PI4HTO?9 
(PlGIT315S 

VechileNo 
UPIG JOKIZS 
HR47C9$52 
IIRSSW6|12 

BRIJ ENTERPRISES 

UPI4DT?355 
UP6:10%I$$ 
(PIGIT3|65 

(GROSS WT 
28245 
5965 
23865 

26315 
247%0 

4860 

27310 
2718$ 
5465 
23N65 

TARE: WT 

2$290 

1206$ 

GROSS WT TARE WT 

6$20 

I1790 
ll6$0 
l0685 

KHODA FRESH MHW 19.11.2024 

I1480 
12140 

IO68$ 
1'345 
13405 
||790 

NET WT 

I068$ 

3I80 
4175 

|4175 
BI80 

14I85 
14175 
I3675 

NET WT 
14175 
14975 

M: 9999510008 

13675 

|4|75 
14176 

TIME IN 
449 

5:50 
6:(0) 

(6:19 

TIME IN 

449 

clo 

TIME: OUT 

TIME OUT 

603 

6|| 

260

108119
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qaio:1/S /0TOToTo/ 2024 

136 , 341R jsfta yft 

ufaferfg: 

fj: qqR 2024 
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Uttar Pradesh 
Tenders 

Master Management 
Oro Hierarchy Master 

Vi Internai Doroments 

User Mnagomot 
Debar (lser 

My Oruantsaton Hierarchy 
y AcCOunts 

Tendes Management 
Create Tende: / Tender List 
Putblish Tender 
Dublshed Tenders 
Seek Clarnfications 
Prebrd Meeting 

ownioaded lenders 
Bd Subinitled Tenders 
Tender Statue 

Archived Tenders 
Archrved Clrificauon 

Cerrigendum 
Creae Corvipendum 

Publesh Corrvgendum 
Publushed Corngerdum 

Sid Opening 
Tenders, to tbe Opened 

Bid Evatuation 
Techxcal Evaluauon 

+Fnancial Eveluaton 
Snort lali Documents 

orfeit Tenders 
AOCEmpanelrment 
Short Fal! DocTers Mstory 

Auction anagement 
Tender Cum Auo 

Publsh Ator 

PutbNsted Actn 
Create Auction Corrsgendum 

" Putbih Aucion Corgendum 
Pytlisied AyticA 
Carngendu 
Freeze Aucton 

Rid Manageaent 

BID OPENIRG 

Bid Opening Bd Lst 

BiG operning of caver 'Fea/Preual Technicat (2024 D0LBU_970856_paciki) 

Pending Bids List 
S.No Bid No 

2 

Tender Reference Number : 650 

fotal to of pas tu bo foenod 

4 

Welcotne 

47317o7 

4737570 

4730207 

4741556 

:ms7274309gna,com 22-Mov 2024 05:04 M 

Tender D: 2024 DOLBU 970856 

Bidder 

Tender Tite : SETTING UP 90 TPO sw PLANT OPERATION AND MAINTANANCE 

Logikoof Technologes 
Pvt Ltd 

eProcurement System Government of Uttar Pradesh 

Daya Charan And 

Submitted Date 

AAYUSHI HYGIENE AND 25-Nov- 2024 11:43 AM 
CARE PV LTD 

Company 

25-loy-2024 0t:30 PM 

Environmental Techno 25-Nov-2024 11:39 AM 

Server Tims 

25-Nov-2024 01:S4 PM 

Bid Opening Quick Bid 
Opening 

4 

(S) 401 tende NC, A gn rva. 

https://etender.up.nic.in/nicgep/app?component-o24Direeilink_2&page=BidDeervp.. 2%-l-2024 
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arement Systenm Govemment of Utur Pradesh 

BAsic Detalls 

Uttar Pradesh 
Tenders 

Organlsatton Chnln 
Tender Reference 
Number 
Tender ID 
Tender Type 
Tender Category 
General Technical 
Evaluation Allowed 
Payment Mode 
Is Mutd Currengy 
|Allowed For Fee 

Tender Fee 
Exemptdon 
AJlowed 

Titie 

Payment Instruments 

|Tender Fee in ? 
Fee Payable To 

offines.NolInstrument TYpe 

Work /Item(s) 

Work Descrlptlon 

650 

Pre Quafcation 
Dctals 

DD - Demand Draft 

Tender Fee Details. Total Fee in * 
|118001 

Independent 
Excternal 
Monttor/Remarks 

Dlrectorate of Locol Bodles UPI|Nagar Palka Parishad Khoda Mokanpur Ghaziabad 

2024_DOLBU_970856 1 
Open Tender 
Works 

No 

FDR - Fbed Deposit 

LOCation 

OfMine 

RTGS - RTGS Payment 

Tender Value In 

No 

Contract Type 

eProcurement System Government of Uttar Pradesh 

Tender Stage to 
dsdose bld detalls to 
|other bdders/publlc 
domeln 

11,800| 
EO 

No 

Fee Payable At 

NA 

Yes 

0.00 

Tender Detalls 

Tender 

NPP KHORA 

WIthdrawal Alowed 
Form of contract 
No. of Covers 
ItemWlse Technlcal 
Evaluntlon Allowed 
Is Mutl Currency Allowed 
For BOQ 
Allow Two Stage Blddlng 

No 

2 

NPP 
KHORA 

MAKANPUR 

Flnance 

Cover Details, No. Of Covers - 2 
Cover cover 

EMD Fee Dettails 

Pincode 

Product Category 

Bld Valldity(Days) 

Yes 

Fee/PreQual/Technkcalpdf 

EMD Fee Type fbxed 
EMD Payable To EO 

Lump-sUm 
2 

201309 

Date : 04-Nov-2024 09:36 PM 

No 

N 

SETTING UP 90 TPD SWM PLANT OPERATION AND MAINTANANCE 
SETTING UP 90 TPD SWM PLANT OPERATION AND MAINTANANCE 
Please refer Tender documents. 

Solld Waste 
Management 
180 

No 

Document Type 

-pdf 
x0s 

EMD Amount In |22,00,000EMD Exemption Yes 
AIlowed 

Puge i 012 

Description 

Sub category 

Print 

EMD Percentage NA 
EMD Payable AtNPP 

Fee and 
EMD 

Tender Doc 
BoQ 

Perlod Of Work 
(Days) 

Click to view modification history 

Pre Bld eoting 

KHORA 
MAKANPUR 

NA 

4015 

NPP KHORA 

httns:/etender.up.nic.in/nicgep/apprcomponen viewipugemViewTenders& aervio... 04- |-2024 
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rocurement System Govermment of Utar Pradesh 

Should Allow NDA Tender 

Critical Dates 
Publsh Date 
Document Download / Sale Start Date 
Clarlfication Start Date Bid Submission Start Date 

Tender Documents 
NIT 
Document 

Work Item 

TenRE MAKANPUR 

1. 
2. 

Bid Openers List 
S.No 

S.No 

Documents |S.NoDocument Type 
BOÌ 

Auto Tendertng 
Process allowed 
Show Finance bid 
status 

Tender Properties 

BoQ Comparative 
Chart model 

Name 

No 

BoQ Comparative 
Chart Rank Type 

Address 

Document |Name 

Created By 
Designation 
Created Date 

Tendernotice 1.pdf 

Bid Opener Login Id 
ms7174309@gmalt.com havneetqupta546@gmal.com eoabhlshek@gmal.com 

Tender Inviting Authoritsy 

No 

JYes 

Normal 

EO 

Tender Creator Details 

05-Nov-2024 10:00 AM 
NA 

Pro Bld Meetng Date l20-Nov-2024 BId Openlng Pacd 12:30 PM 

Allow Preferential Bldder 

Navneet Gupta 

Clartflcatlon End Date 05-Nov-2024 10:00 AM BId Submisslon End Date 

05-Nov-2024 10:00 AM Document Downkoad / Sale End 25-Nov-2024 02:0O PM 
BId Opening Date 

NPP KHORA MAKANPUR 

Date 

NIT 

Document Namne 
BOO_1698737.xls 

04-Nov-2024 09:13 PM 

No 

Description 

Form Bsed BoQ 

Show Technical bid status 

Bid Opener Name 
Manoj 

Show Bid Detaiis in Publc 
Domain stage 

Navneet Gupta 
Abhishek Kumar 

BoQ Compartive chart decimat 
places 

Place 

Yes 

Description 
BOQ 

No 

Page 2 or 4 

Technlcal Bid Opening 

MAKANPUR 
NPP KHORA 
MAKANPUR 

NA 

25-Nov-2024 04:00 PM 

25-Nov-2024 02:0O PM 

Document Size (in KB) 

Certificate Name 
MANOI 

|Document 
Size (in KB) 

Navneet Gupta 
ABHISHEK KUMAR 

1134.66 

238.0d 

https://etender.up.nie.in/nicgep/app?component=viewl &page=V lewTenders&service... 04-11-2024 
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qaio{s/A041040TOHOTTO /-Afai/2024 

E-Tender Reference 

www.etender.up.nic.in yr faics: 06 11202A u: 10:00 H 25.11202 

Publish and Time for RFP 

Pre bid Meeting Date and time 

Date and time of Opening Tender 
Place of Opening of E-Tender 

E-Tender Document Processing 

www.etender.up.níc. in 

afafefy: 

Last Date and time for submission of 25.11.2024 H HI 02:00 q E-Tender 

fio: Dl, TqR, 2024 

Ltr.No-: sosrtlo/ 650/fdi Hu/ OTORooo/ 2024 
fico: 04 Tq4R 2024 

0S.11.2024 ot TG: 10:00 s 

20.11.2024 T 3yIE 12:30 

25.11.2024 34RI8 04:00 t 

Office Nagar Palika Parishad Khora-Makanpur, Dist. Ghaziabad 

As per Tender list. 

molshre 

(sfrts rr) 
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NAGARPALIKA PARISHAD KHORA-MAKANPUR GHAZIABAD qaio:sorTÈo/650/Afae YaI/ TOIOvOT0OHO/ 2024 Tender Details: 

Name of Work 
Bid lssulng Authorty 
Date of lssue/Publlcatlon 
Project Area 
Bid Document Cost 

Bid 

Money) Security 

Performance Guarantee 

(Earnest 

Pre-Bid Meeting Date& Time 

Due Date of Bld Submlsslon 

Time and Date of Technical 
Bld Opening 
Validityofthe Bid 

(sfrts gN) 

ooting up of 90 TPD 8olld waste processlng facilities including wet Wesle processing facllity, dry waste processing facility and sanitary landfll for processing Inerts along with O&M of the facility for the auratlon of 7+4 (sublect to revlew) years (excluding iniial 1 year or defect llability perlod) wlth Capex financing support for one time. Nagar Palika Parishad KhodaMakanpur 5/11/2024 90 TPD sWM Plant-

fj5: 04 TeR 2024 

, KhodaMakanpur. 
INR11800/-(including18%GsT) on account of Tender Fees will be 
only in the form of R.T.G.S.JN.E.F.T. of a scheduled State Bank Of India, Khora-Makanpur, Ghaziabad, AVC Ng 38953266829, Isc-SBINO016173 pledged in favor Concerned Executive Officer, Nagar Palika Parishad, Khora+ 

The Eanest Money Deposit (EMD) is 22 lalkhs. Bid security will be only in the form of F.D.RJ R.T.G.S.N.E.F.T.of as cheduled State Bank Of India, Khora-Makanpur, Ghaziabad, A/C No-38953361836, Ifsc-SBINO016173 pledged in favor of concerned Executive Officer, Nagar Palika Parishad, Khora-Makanpur, Ghaziabad. No other form of bid security will be accepted. 

25/11/2024 02:00P.M 

Submission of PBG through BG/FDR deposit. Performance security may be furnished in the form of an account payee demand draft, fixed deposit receipt from a commercial bank, bank guarantee issued/confirmed from any form the commercial bank of India. There is5% CAPEX (valid for 1 year of till the time of plantcompletion+30days) performance guarantee and 5% annual OPEX performance guarantee and shall be deposited in the form of BG/FDR. OPEX performance guarantee shall be valid through annual renewal mode for the entire duration of the contract plus 90 days. 
20/11/2024 at 12:30 pm In Nagar Pallka Parishad Khoda Makanpur. 

of 

25/11/2024 04:00 P.M. at Nagar Palika Parishad Khoda Makanpur 
180 days from the bld due date 

MlrShuome 
(tt ) 

|Makanpur, Ghaziabad. 
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uaic 33/704104RoaioOTO/ 2024-25 
1. Ernst& Young Lp. 2. Nextgen Infoworld Prlvate umited. 3. Mosalc Advanced Solutlons LLp. 4. Aditya Constructlon. 
5. Ecologique Sclence Technlk (lndla). 6. Ceinsys Tech Ltd. 7. Nangla & Co LLP. 8. Snow Fountaln Cvil Engeneering Vocatlonal Tralning Institut Samtl. 9. Rodlc Consultants Pvt Ltd. 

fto4frGrar 2024 

10. M/S Medhaj Techno Concept Prlvate Limited. 

YIEI OI jaly, HRT HOTR) a io-URC/760/24/2024-25 Date-25/07/2024 T 

TOLTORO ss-H09T 

268

116127

389



gato-Iy OY1O4ROehoHOITO/2024 

nnag510008 

fa-fotrTT 2024 

qyT fcs HO-TOyHOTO/ 1076/429(13)/ 2024 GrGT feA 10 

M/S Aditya Consulting & Engineering Services, Harmu Chowk, Harmu Ranchi, Jharkhand. 
GRI TUR TT Solid Waste Management Processing Plant 90 TPD STotoTRO 

269
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Writ C No. 39926 of 2024 
(Nagar Palika Parishad vs. State 

of U.P. and 5 others) 

 

Neutral Citation No. - 2024:AHC:196349-DB 

Reserved on 10.12.2024 

Delivered on 16.12.2024 

A.F.R.  

In Chamber 

Case :- WRIT - C No. - 39926 of 2024 

Petitioner :- Nagar Palika Parishad 

Respondent :- State Of UP and 5 others 

Counsel for Petitioner :- Rakesh Kumar Singh, Umesh Vats 

Counsel for Respondent :- C.S.C., J. N. Maurya 

Hon'ble Vivek Kumar Birla,J. 

Hon'ble Kshitij Shailendra,J. 

1. Heard Shri Umesh Vats learned counsel for the petitioner, 

Shri Aditya Shanker, holding brief of Shri Mehul Khare, learned 

counsel appearing for respondent Nos. 2, 3 and 4 and learned 

Standing Counsel appearing on behalf of respondent Nos. 1, 5, 

and 6. 

2. The petitioner-Nagar Palika Parishad, Khoda Makanpur, 

district Ghaziabad has invoked writ jurisdiction of this Court 

under Article 226 of Constitution of India challenging the order 

dated 30.07.2024, whereby the Chief Environment Officer, 

Region-I, Uttar Pradesh Pollution Control Board, T.C.-12th, 

Vibhuti Khand, Gomti Nagar, Lucknow has asked the petitioner 

to deposit a sum of Rs.91,25,000/- (rupees  ninety one lac twenty 

five thousand) as environmental compensation. A consequential 
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recovery citation issued by the Tehsil Authorities on 27.10.2024 

has also been challenged. A further direction has been sought 

commanding the respondents not to proceed with recovery 

against the petitioner. 

3. Brief facts of the case are that the petitioner is a 

Municipality defined under Section 3 of the Uttar Pradesh 

Municipalities Act, 1916 and it was handed over a land for 

establishment of wastage processing and solid waste plant on 

21.12.2021 in village Nidhauri, Pargana Dasna, Tehsil 

Ghaziabad. It is alleged that funds were received by the petitioner 

under Swachchh Bharat Mission and wastage processing and 

solid waste plant of 90 TPD capacity has been developed and 

processing machines have also been established. Certain aspects 

are not to be elaborated here as the issue involved before us is as 

to whether the Uttar Pradesh Pollution Control Board (herein-

after referred to as “U.P. P.C.B.”) was having any authority or 

competence to raise demand of environmental compensation, 

inasmuch as the foundation of the writ petition and challenge 

made to the impugned demand is on the ground of “lack of 

competence/jurisdiction”. 

4. Assailing the impugned order and recovery citation, 

learned counsel for the petitioner urged that the Ministry of 

Environment, Forest and Climate Change, Government of India, 

vide notification dated 08.04.2016, notified the Solid Waste 

Management Rules, 2016 (herein-after referred to as the “Rules 

of 2016”) and no law empowers the U.P. P.C.B. to assess or 

demand environmental compensation. Submission is that only 
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the National Green Tribunal (N.G.T.) established under the 

provisions of National Green Tribunal Act, 2010 is competent to 

assess environmental compensation. 

5. Shri Umesh Vats, elaborating his submissions, urged that 

the impugned order dated 30th July 2024 refers to some orders 

passed by the N.G.T., New Delhi in Original Application No. 70 

of 2024 (Deepak Joshi vs. State of U.P) and is said to have been 

issued in compliance of the said orders, whereas no such 

direction was issued by the N.G.T. nor is there any order passed 

by the N.G.T. determining or quantifying the environmental 

compensation and, hence, the order impugned is not sustainable. 

6. In support of his submissions, learned counsel has placed 

reliance upon the judgement of the Supreme Court in Kantha 

Vibhag Yuva Koli Samaj Parivartan Appellants Trust and 

others vs. State of Gujarat and others, 2022 Supreme (SC) 772, 

as well as certain interim orders passed by Co-ordinate Benches 

of this Court in Writ C No. 4816 of 2024 (Suez India  Pvt. Ltd., 

through its Authorized Signatory, Rajesh Chandra Mathpal vs. 

Uttar Pradesh Pollution Control Board, through its Chairman and 

6 others), Writ C No. 7543 of 2024 (M/s Pind Balluchi (Unit of 

Excellence Hospitality) through Partner Smarity Sindhu and 

Monu Mishra vs. State of U.P. through Principal Secretary, 

Forest, Environment and Climate Change and others), and Writ 

C No. 8463 of 2024 (Jaypee Infratech Limited through 

Authorized Representative Apurva Pragya vs. State of 
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U.P. through Additional Chief Secretary, Environment Forest and 

Climate Change LKO and others). 

7. Submission is that since Co-ordinate Benches have 

granted interim orders staying the action of U.P. P.C.B. levying 

environmental compensation, this Court may also pass an interim 

order on identical lines.  

8. Per contra, learned counsel for the respondents submits 

that the impugned action is in furtherance and in compliance of 

various orders passed by the N.G.T., Delhi in the case of Deepak 

Joshi (supra) and, therefore, once the petitioner has a remedy to 

challenge the orders passed by the N.G.T., Delhi before Hon’ble 

Supreme Court, challenge made to mere consequential demand 

is not sustainable. 

9. Having heard the learned counsel for the parties, this Court 

finds that N.G.T., Delhi took suo moto cognizance of a letter 

dated 10.08.2023 sent by Deepak Joshi, Adhyaksh, Khoda 

Residence Association alleging that the Nagar Palika Parishad, 

Khoda Makanpur (i.e. the petitioner) was dumping garbage in the 

residential area in violation of the provisions of Rules of 2016. 

The N.G.T. passed an order dated 07.03.2024 constituting a joint 

committee comprising of District Magistrate, Ghaziabad and U.P. 

P.C.B. with the District Magistrate as Nodal Agency for 

cooperation and compliance. The N.G.T. also issued a direction 

to the committee to visit the site and collect relevant information 

and submit a report. Copy of the order was forwarded to the 

District Magistrate and U.P. P.C.B. for compliance. Thereafter, 
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when the Committee constituted by N.G.T. submitted a detailed 

report before it, another order was passed on 19.04.2024 calling 

for the response from State of U.P. through District Magistrate, 

Ghaziabad, Executive Officer, Nagar Palika Parishad, Khoda 

Makanpur (i.e. the petitioner) and U.P. P.C.B. impleading them 

as respondents. The matter was fixed for 05.07.2024. On the said 

date, N.G.T. found that Pollution Control Board had issued a 

show cause notice proposing environmental compensation at the 

rate of Rs.10,000/- per day. The N.G.T., not being satisfied with 

the basis for imposition at such rate, called for a reply from the 

respondents before the N.G.T. asking U.P. P.C.B. to inform as to 

on what basis quantum of environmental compensation had been 

proposed at such rate. It also directed personal appearance of the 

Executive Officer of the petitioner Parishad on the next date. It is 

in furtherance of the said order dated 05.07.2024 that the 

impugned order has been passed by the U.P. P.C.B. on 30.07.2024 

raising a demand of Rs. 5,000/- per day instead of Rs.10,000/- 

per day as environmental compensation, total amount of demand 

being Rs. 91,25,000/-. 

10. We may observe here that Section 22 of the National Green 

Tribunal Act, 2010 contains provision for appeal before the 

Supreme Court. It is reproduced as under:- 

“22. Appeal to Supreme Court.-Any person aggrieved 

by any award, decision or order of the tribunal, may, file 

an appeal to the Supreme Court, within ninety days from 

the date of communication of the award, decision or 

order of the Tribunal, to him, on any one or more of the 

grounds specified in section 100 of the Code of Civil 

Procedure, 1908:  
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Provided that the Supreme Court may entertain 

any appeal after the expiry of ninety days, if it is 

satisfied that the appellant was prevented by sufficience 

cause from preferring the appeal.” 

11. If we examine the bone of contention of Shri Vats that the 

order impugned is without jurisdiction and it is only N.G.T. that 

has competence to determine and levy the environmental 

compensation, Section 15 of the National Green Tribunal Act, 

2010 needs reproduction. The same is quoted as under: - 

“15. Relief, compensation and restitution. (1) The 

Tribunal may, by an order, provide,- 

(a) relief and compensation to the victims 

ofpollution and other environmental damage 

arising under the enactments specified in the 

Schedule I (including accident occurring while 

handling any hazardous substance); 

(b) for restitution of property damaged; 

(c)for restitution of the environment for such area 

or areas, as the Tribunal may think fit. 

(2) The relief and compensation and restitution 

ofproperty and environment referred to in clauses (a), 

(b) and (c) of sub-section (1) shall be in addition to the 

relief paid or payable under the Public Liability 

Insurance Act, 1991. 

(3) No application for grant of any compensation 

orrelief or restitution of property or environment under 

this section shall be entertained by the Tribunal unless it 

is made within a period of five years from the date on 

which the cause for such compensation or relief first 

arose: 

Provided that the Tribunal may, if it is satisfied that the 

applicant was prevented by sufficient cause from filing 
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the application within the said period, allow it to be filed 

within a further period not exceeding sixty days. 

(4) The Tribunal may, having regard to the damage 

topublic health, property and environment, divide the 

compensation or relief payable under separate heads 

specified in Schedule II so as to provide compensation 

or relief to the claimants and for restitution of the 

damaged property or environment, as it may think fit. 

(5) Every claimant of the compensation or relief 

underthis Act shall intimate to the Tribunal about the 

application filed to, or, as the case may be, 

compensation or relief received from, any other court or 

authority. 

12. The aforesaid provision was dealt with by the Supreme 

Court in Kantha Vibhag Yuva Koli Samaj Parivartan 

Appellants Trust  (supra) and though, placing strong reliance 

upon the said judgment, it was urged by Shri Vats that the 

Supreme Court turned down action of the N.G.T., whereby it had 

delegated its functions upon some committee, after carefully 

examining the facts of Kantha Vibhag Yuva Koli Samaj 

Parivartan Appellans Trust (supra), we find that the appellants 

before the Supreme Court were certain environmental 

organizations and individuals directly affected by the degradation 

of the enforcement in the area in question. Therefore, their status 

was that of “complainants” and the following directions were 

sought by them from the N.G.T.:- 

(i) restraining the dumping of MSW at the landfillsite; 

(ii) restoration of the environment in thesurrounding 

areas;  

(iii) restitution of the landfill site to its originalcondition; 
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(iv) compensation to all those affected in thenearby 

villages upon determination of damages by a committee 

set up to assess the landfill site; and 

(v) implementation of the Solid WasteManagement 

Rules 2016. 

13. After holding certain proceedings, N.G.T. disposed of the 

matter observing that since in another case, N.G.T. had 

constituted Apex, Regional and State Level Committees to 

monitor the implementation of the Rules of 2016, liberty was 

granted to the appellants/complainants to represent the case and 

ventilate all grievances before the appropriate committee. 

Following is the relevant portion of the order passed by the 

N.G.T.:- 

“As this OA relates to implementation of Solid Waste 

Management Rules, 2016, we are of the considered 

opinion that it is covered by the order passed by the 

larger Bench of the Tribunal dated 20th August, 2018 in 

OA No 606 of 2018.  

The Applicant would be at liberty to represent its case 

and ventilate all grievance before the Committee which 

shall look into it and finally decide the same. 

Consequently, OA No 81 of 2014 stands disposed of. 

There shall be no order as to cost. 

M.A. No. 1392 of 2018 and 1393 of 2018 

These Applications do not survive for consideration as 

the main Application has been decided and are 

accordingly dismissed.” 

14. The Supreme Court, while examining the challenge to the 

order passed by the N.G.T., held that N.G.T. could not abdicate 

its jurisdiction by entrusting the core adjudicatory functions to 

127138

400



Writ C No. 39926 of 2024 
(Nagar Palika Parishad vs. State 

of U.P. and 5 others) 

9 of 13 

administrative expert committees. In paragraph Nos. 16 and 17 

of the judgment, it was observed as under:- 

“16. Section 15 empowers the NGT to award 

compensation to the victims of pollution and for 

environmental damage, to provide for restitution of 

property which has been damaged and for the restitution 

of the environment. The NGT cannot abdicate its 

jurisdiction by entrusting these core adjudicatory 

functions to administrative expert committees. Expert 

committees may be appointed to assist the NGT in the 

performance of its task and as an adjunct to its fact-

finding role. But adjudication under the statute is 

entrusted to the NGT and cannot be delegated to 

administrative authorities. Adjudicatory functions 

assigned to courts and tribunals cannot be hived off to 

administrative committees. In Sanghar Zuber Ismail v. 

Ministry of Environment, Forests and Climate Change 

and Another, 2021 SCC OnLine SC 

669, a three-Judge Bench of this Court noted that the 

NGT cannot refuse to hear a challenge to an 

Environmental Clearance under Section 16(h) of the 

NGT Act and delegate the process of adjudicating on 

compliance to an expert committee. 

17. The NGT has in the present case abdicated its 

jurisdiction and entrusted judicial functions to an 

administrative expert committee. An expert committee 

may be able to assist the NGT, for instance, by carrying 

out a fact-finding exercise, but the adjudication has to 

be by the NGT. This is not a delegable function. Thus, 

the order impugned in the appeal cannot be sustained. 

The consequence of the impugned order is to efface the 

meticulous exercise which was carried out by the earlier 

Benches. Valuable time has been lost in the meantime 

and crucial issues pertaining to the environment in the 

present case have been placed on the back-burner.” 
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15. From perusal of the afore-quoted portions of the decision 

in Kantha Vibhag Yuva Koli Samaj Parivartan Appellants Trust 

(supra), it is apparent that the Supreme Court never questioned 

the competence of the expert committees in the matter of 

assessment of environmental compensation, rather it specifically 

observed that expert committees may be appointed to assist the 

N.G.T. in performance of its task and as an adjunct to its fact 

finding role, but adjudication under the statute is entrusted to the 

N.G.T. and cannot be delegated to administrativ authorities. 

16. We are of the view that though Section 15 of the Act 

empowers the N.G.T. to pass an order providing relief and 

compensation to the victims of the pollution and other 

environmental damage, in order to adjudicate the issue, 

assistance of expert committees was never restricted, rather, in so 

many words, it was permitted by the Supreme Court in the 

judgment cited by the petitioner itself. It is the same judgment 

which has been relied upon by the Co-ordinate Bench in the 

aforesaid writ petitions where interim orders have been passed 

but in different set of facts where some of the petitioners were 

operators and some complainants.  

17. In the facts of the case, the Court finds that U.P. P.C.B. has 

not imposed environmental compensation. Rather, it is a case 

where joint committee constituted by N.G.T. by order dated 

22.07.2024 comprising of District Magistrate, Ghaziabad and 

U.P. P.C.B. was directed to visit the site, collect relevant 

information and submit factual report. A detailed report 

supported by various annexures disclosing the area where the 
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garbage is being dumped, density of population, the other 

quantitative and qualitative factors and certain computations is 

also on record. When the said report was placed before the 

N.G.T., the show cause notice issued to the petitioner asking to 

deposit environmental compensation at the rate of Rs.10,000/per 

day was found to be without basis. Thereafter, the order 

impugned has been passed relying upon a report of C.P.C.B, In 

House  Committee on  Methodology for  Assessing 

Environmental Compensation and Action Plan to Utilise the 

Fund. 

18. We also find that N.G.T. passed further order on 

17.09.2024on non-compliance of the order dated 05.07.2024. 

Then, on 

04.10.2024, following  order was passed by it:- 

“1. It is pointed out to us that for non-handling and 

management of solid waste effectively and in 

accordance with Solid Waste Management Rules, 2016, 

UP Pollution Control Board by order dated 03.07.2024 

has imposed Environmental Compensation of Rs. 

91,25,000/- upon Nagar Palika Parishad, Khoda but 

same has not been deposited by it till date. 

2. Learned Counsel appearing for Nagar Palika 

Parishad, Khoda also stated that till date large quantity 

of legacy waste is lying at site, though steps are being 

taken for its clearance. It is further said that so far as 

daily generation of solid waste is concerned, which is to 

the extent of about 105 MT per day, same is being 

regularly handled and processed and is not being 

dumped anywhere. 

3. Let this fact be verified by UPPCB and submit 

areport within three weeks. 
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4. We also direct UPPCB to take effective steps for 

recovery of Environmental Compensation from Nagar 

Palika Parishad, Khoda by taking coercive measures and 

submit compliance report. 

5. Further, for violation of environmental laws, 

criminalprosecution may also be initiated by UPPCB 

against responsible officers of Nagar Palika Parishad, 

Khoda, and compliance report be submitted. 

6. List on 05.11.2024.” 

19. It is, therefore, apparent on record that the petitioner not 

only being party to the proceedings before the N.G.T., it has been 

directed by the N.G.T. to take effective steps for recovery of 

environmental compensation assessed by the order impugned, by 

all coercive measures and submit compliance report. The N.G.T. 

has also issued direction for criminal prosecution of the officers 

of the petitioner and submission of compliance report. 

20. In view of above, we are of the view that if the petitioner 

is aggrieved by the assessment of damages/environmental 

compensation, either by the committee or by the U.P. P.C.B., the 

same having been done in furtherance of various directions 

issued by the N.G.T., it has remedy either to make its say before 

the N.G.T. with appropriate submissions and prayers or if it feels 

that the N.G.T. had no competence to entrust any action upon 

joint committee or U.P. P.C.B. or that any order passed by the 

N.G.T. is not otherwise in accordance with law, it has a remedy 

to file an appeal before the Supreme Court under Section 22 of 

the Act of 2010. The writ jurisdiction does not come in the way 

at all. 
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21. In view of above discussion, we find that challenge made 

to the orders passed in furtherance of the orders issued by the 

N.G.T. and as a consequence thereof, cannot sustain in writ 

jurisdiction and any relief granted to the petitioner against the 

impugned demand would have an effect of expressly or impliedly 

staying or setting aside orders passed by the N.G.T. This being 

impermissible in view of appellate forum being Supreme Court 

as per Section 22 of the Act of 2010, we are of the view that the 

reliefs claimed in the instant writ petition, either interim or final, 

cannot be granted. 

22. The writ petition is, accordingly, dismissed, however, 

without prejudice to the rights of the petitioner to approach 

N.G.T. or Supreme Court for redressal of its grievance. 

Order Date :- 16.12.2024 

Sazia 

(Kshitij Shailendra, J)       (Vivek Kumar Birla, J) 
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